
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. J.A. 451/92 
T.A. No. 

DATE OF DECISION 	24-6-1973 

Shri P.A. Parrnar 	 Petitioner 

hri P.H. Pathak. 	
Advocate for the Petitioner(s) 

Versus 

-Jnion ofI ia_ars 9ther Respondent 

Shri Ai1 lures hi 	Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 71.5.Patel 	 Vice Chairman 

The Hon'ble Mr. 	V.aol-ia rishnan 	 I!eTflbr (A) 

Whether Reporters of local papers may be allowed to see the Judgemeni. ? 4  

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Kj 

Pravinbhaj Anandbhaj Parmar 
C/O Anandbhaj Mulabhaj 
Nan. Road, Kumbharwada 
Op. 2azal Baug, Bhavnagar, 

Advocate 	Shri P.H. Pathak 

Versus 

Union of India 
Notice to be served through 
Ministry of Industry, Small 
Industries Service Institute, 
New Delhi 

Dy. Director, 
Small Industries Service Institute 
Harisidh Chambers, 4th Floor, Ashram Road 
Ahrnendabad. 

Applicant 

Respondents 

Advocate 	Shni Akil i<ureshi 

ORAL JUDGEME Nf T 

In 

 

O.A. 461 of 1992 Date : 24-6-1993 

Per Hon'ble Shrj N.B. Patel 	 Vice Chairman. 

The applicant was an employee working under the 

respondent no.2 as a watchman from 20-4-1988 and his services 

have been terminated by letter dated 27-5-1992 with eff Ct from 

31-5-1992. It is stated that the services of the applicant and 

some other persons are terminated as some of the units in the 

establishent are closed óown. Obviously, therefore, the respondent 

have purported to retrench the asplicant. There is no digoute 

about the fact thet the. respondents have not given thiry day 

notice to the apslicant nor have they paid or offered notice 

pay to him to validly bring about termination of his - 

services. It i: also not in dispute that the applicant 



is not paid any retrenchment compensation. It, 

follows that the order or letter datc-d 27-5-1992, whereby 

the respondents have purported to terminate the aplicant's 

service i illegal, void and of no effect whatso\ever. The 

aDplicant i entitled to the relief of having the termination 

of his; service quashed and also to the relief of all 

consequential benefits. 

Accordingly, the application is allowed and 

Anrexure A-i, dated 27-5-1992, is declared illegal and 

jnoperative and is hereby quashed and set a:Tide. 

The respondents are cirecte. to reinstate the 

applicant with coninuity of service and with all consequen-

tial benefits incluing back wages. Reinstatement will 

be done within a period of two weeks from the date of the 

receipt of a copy of this order by the responents and 

payment of backwages will be made within a period of four 

weeLs 	from the date of the receipt of a copy of this 

order. No order as to costs. 

-kk// 
(V. Radhakrjshnan) 
	

(N.Patel) 

Member (A) 
	

Vice Chairman 


